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THE INDIAN LAW REPORTS. [VOL, XXXI,.
APPELLATE OIVIL

ﬁqf'we My, Justice Russell, Aéﬁhg Chief stﬁce,and Mr. Justice Beaman.

MANCHERJI HORMUSJI (omdnur. DEFENDANT 1, JUDGMﬁNT-DEBTOB;),
_ APPELIANT, ». THAKORDAS HARKISANDAS (onremAL Pmnmrr._
J UDGMENT-CREDITOB), RESPONDENT.* :

- Dekkhan Agrzcultunsts .Rehef Act (Adet XVII of 1879), section 15 B(l)—

Eutension of the Act to the District—Decree on morigage for sale—Order for
sale in ewecutww—Applwahon Sor  payment by mstalments—-Decree nigi—
+ Decree absolute,

“In exeoution of a decree for the sale of mortgaged propérty 3 portion of the
property was sold and the rest was ovdered to be sold by the Collector to whom
the decree was transferred for execution. In the meanwhile the Dekkhan

* First appeal No. 157 of 1905,

. (D Section 15B 'of the Dekkhan Agnculturxsts Rehef ‘Act (Act XVII of -
1879) - -

15 B, (1) The Court may in its discretion in passing a decree for redemptlon,
‘foreclosure or sale in any suit of the descriptions mentioned in section 8, c]ause ()
~or clause (2), or in the course of any proceedings under a decree for redemptxon,
foreclosure or sale passed in any such suit, whether before or after this Act comes
into force, direct that any amount payable by the mortgagor underthat decree
shall be payable in such instalments, on such dates and on such terms as to the '
payment of interest, and, where the mortgagee is in possession, as to the appropria-

i tlon of the profits and accountmg therefor, as it thinks fit. : -

2) If a sum payable under any such direction is not paid when due, the Court
hall, except for reasons to be recorded by it in writing, instead of making an order
for the sale of the entire property mortgaged or for foreclosire, order the sale of
such portion only of the property as it may think necessary for the realization of
that sum. -

- (3 In passing a decree for redomption or foreclosuro in any such suit as afore- :
said, the Court may direct that the amount payablé by the mortgagor shall be
discharged by continuing the mortgageo in possession for such further period as
will enable him’ to recover his principal with reasonable interest, and that on_the

expiry of such period the property mortgaged shall be restored to the mortgagor,
(4) When the amount payable to a mortgagee in possession has been dotermined

in any such suit as aforesaid, the Court may in its disc;etion, instead of making an
order for payment thereof, direct that the mortgagee be continued in possession

" for such period [to be specified by the Court] as will in the opinion of the Court be

sufficient to enable him to recover from the profits the amount payablz by the
mortgagor together with reasonable interest, and that on the expiry of sucly period

. the property mortgaged shall be restored to the mortgagor.
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" Agricultarists’ Relief Act (Act XVII of 1879) haﬁgg. been made applicable . 1906

~to the District, the mortgagor applied to the Court for payment by instal- :

" ments under soetion 15 B of the Ack. The application was refused by the Court
-on the ground that the decree having been transferréd fo the Collector, it hed THAKGRDAS
‘1o povver to grant msta]ments :

————————y.
Max cmmn

Held on appeal by the mmtgagor, reversing the order of the lower Court,
" that payment by instalments could be decreed. The application for payment by’
. instalments having been made within one month from the time the Deklchan
* Agriculturists’ Relief Act (Aet XVII of 1879) was made a.pphca,ble, no- qnestlon
_of limitation arose. ’
Per RUSIELL, Ag. C.J.: —~The term ¢ decree in seetion 15 Bof the Dekkhan
Agriculturists’ Relief Act (Act X VII of 1879) 1efers to ‘decree nisi’ a3 Well
- a8 o ‘decree absolute.”
- Per BEAMAN, -There isa pereeptlblo difference between the 0aso of a -
- ¢decree absolute_ for sale and for foreclosure. Theoretwally the latter leaves .
nothing more to be done ; there is nothing left to be paid by any one, no .
. further step to be taken by the creditor or the Court: All is over, ~ But that .
is not so when & decreoe for sale is made absolute.. The amount for which the
" decreo Was passed is still payable, and though stnctly speaking, it may not be
“payable’ by the “ mortgagor,” it is payable out of What, ‘but- f01 tlxe decree
absolute, would be still his property. =~ . -

APPEAL against the order of J. E. Modl, Fxrst Llass Subordmate
Judge of Surat, in the matter of an appucutmn for payment by
instalments of a decree on mortgaove under the provisions of the
Dekkhan Agriculturists’ Relief Act (Act XVII of 1879).

Plaintiff Thakordas Harkisondas filed a suit agamsb his +
~ mortgagor Mancherji Hormusji in the Court of the First. Class-:

Subordinate Judge of Surat and obtained a decree. for the re- -
-=covery of his debt.” He then applied to execute the decree by .
the sale-of the_mortgdged‘property. The decree was, therefore,
transferred to the Collector under section 320 of the Civil
Procedure . Code (Act XLV of 1882), In execution the Collector
-sold a portion of the mortgaged property and realized more than..
* Rs. 20,000, He had ordered the rest of the property to be sold.
. In the.meanwhile the Dekkhan Agriculturists’ Relief Act

(Act XVII of 1879) was- made applicable to the Surat District.
Defendant Mancherp Hormusji, therefore, made an apphca.tlon
~ for ‘the payment of the decretal debt by instalments under '
sections 15 B and 20 of the Act

3‘.’14,43— ',
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The plamhff obJected to the payment by instalments.
The Subordinate Judge found that the application was in time,

that section 20 of the Act was not. applicable and that the

defendant was not entitled to apply for instalments at the stage: :

which the case had reached. He, therefore, rejected the applica- .

tion,” The following is an extract from his judgment :—

I Have made the order- absolute for sale; and thenceforth the’ executlon is

transforred to the Collector and I am not to use any of the powers granted to
the Collector, and these include the power of sale and -of ad]ourmng the sale
(seotion 325, Civil Procedurs Code).. The section 15 B of the Relief Act
seems to pre-suppose some proceeding before the Court; I am afraid the

proceedings of the Collector are not proceedings before me. It is all right to B

call him a ministerial officer—and a Nazir. But he has got independent

powers ; and I do not like to interfere with him. And I do not like to inter--

fere with him under cover of the Relief Act in the absence of express legislation
to that effect, There is no proceeding before me in the course of which I can

make the order.

The defendant appealed.

G. 8. Rao for the appellant (defendant) :—The mere fact that

the decree was transferred to the Collector for execution did not

oust the jurisdiction of the Judge to pass an order for instalments

under section 15 B of the Dekkhan Agriculturists’ Relief ~Act.

The Judge was wrong in holding that he could not pass the said
order because he had not the record of the case before him, He

should not have refrained from considering our application on -

the ground that the Collector had got independent powers and

- that he did not like to interfere. The rules framed by the Local

Government do not give the Collector any power to grant instal-
ments. Such power is vested in the Court,

Manubhai Nanabhat for the respondent (plaintiff) : —Sechlon 20 ’;

of the Dekkhan Agriculturists’ Relief Act does not apply to a

decree on the mortgage : Balkriskna v. Dnyanoba O, S/mnlampa o
v. Danapa @, » :

‘Section 15 B of the Act also cannot apply. There are Now

- no proceedings before the Court under a ‘decree for sale’” A
“decree for sale’is classed with a decree for redemption or fore-,
- closure. It has been held with respect to the last two thab

(1) (1889) P.3. p. o5, (# (1881) 5 Bom.. 604,

T
<
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section 15 B can only apply béfore order absolute is made:
Ladu v. Babaji @, Datto v. Balwant®, - Therefore decree in such
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cases means ¢ decree ntss,”  This is also the distinetion observed meonp 18,

.in the English practice and in the Transfer of Property Act.
Sections 92, 86 and 88 of that Act provide for (1) decree for

- redemption, (2) decree for foreclosure and (8) decree for sale’

- respectively. Wherever these terms are used they stand for

decree nisi (see Form 128, Schedule IV, of the Civil {Procedure

. Code). - ‘The final orders are always called ¢orders absolute.’
Section 15 B of the Dekkhan Agriculturists’ Relief Act and the

Trausfer of Property Act were passed almost simultaneously, -

¢ Proceedings under a decree for foreclosure’ under section 15 B
~ 'would, therefore, mean proceedings contemplated by sections 87,
89 and 93 of the Transfer of Property Act, and culminating in
" an ‘order absolute’ for foreclosure, &e. If ¢ decree’ is held to

mean ‘order absolute,’ it would go- against the rulings of this

-Court, because in the section itself no distinction is made between
- decrees for foreclosure and redemption and those for Sale, and
_ the proposed interpretation of ¢ decree’ as meamng ‘decree nise’

- would apply equally to all.

The words ‘any amount payable by the mortgagor under that
decree ’ should be considered. No amount is payable by the

mortgagor under an ©order absolute ’ for sale. He can pay the

amount only under a ‘ decree nsss.” If he fails to pay then ‘order
absolute ’ is passed which does not repeat the previous direction
to pay but simply orders that the property should be sold. See
sections 89 and 90 of the Transfer of Property Act.

Lookmg ab clauses (2), (3) and ‘(4) of scetion 15 B and sece
tions 15 A, 15 C and 15 D which were added to the. Dekkhan
Agricaltarists’ Reliof Act by Act XXII of 1882; the word
¢ decree”’can only mean ¢ decree nisi” To construe it as ‘order
“absolute’, .yvould render the sections quite meaningless in some

- places, .
There is no procedure by which Courts can call back proceeds
‘ings from the Collector in order to pass an order for instalments:

(1) (1883) 7 Bom, 532 - . . 1 (1585) . J, p. 2480
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o 1eo.”. '+ “There is also the bar of limitation. Artlcle 175, Schedule II

Maxemeryr  of the Limitation. Act gives only six months from the date of the B
. Tuasowpas, decree.” The article is not confined to applications under” see-

~ tion 210 of the Civil Procedure Code but covers all applications’

for instalments;, The fact that section 15 B’ of the. Dekkhan
Agncultunsts Relief Act was extended recently -can make no .
difference, as no exception is made under the leltatwn Act on
such grounds

. Raoin 1ep1y — Decree for sale’ must include any’ decree for
sale When the Leo'lslature has not confined its meaning to decree
fitss.” The analogy of decree for foréclosure and redemptlon is

v‘not apphca.ble because the principle in those cases is different.

~The Dekkhan Agriculturists’ Relief Act was made. apphcable :
to the Surat Distriet within six months of our application, hence
there can be no bar of limitation,

. RusseLr, Ag. 'C. J.:—In this case a decree for sale of
mortgacred property was passed some years ago and the execution -
thereof transferrcd to the Collector. He sold some' of the mort--
gaged property and realized more than Rs. 20,000. The rest he.
has ordered to be sold, In the meantime the Dekkhan Agricul-
turists’ Relief Act has been apphed to the District of Surat and

- the Judgment-debbor asks. for. instalments under sections 15 B
and 20 of the Act. '
" The other question is limitation,
. As to the first question, section 20 does not apply to suits on -
- mortgage-decrees, so the question really depends on the con- -
struction of section 15 B of the Act, Before dealing with that ‘
section it is material to notice that the Act in the- prea.mble -
says that it is. expedient to relieve the agricultural classes of
the Dekkhan from indebtedness.” Further, it has been laid -
‘down by Ranade J., (B/myawan v. Ganu ©®) that the Dekkhan '
- Agriculturists’ Relief Act in several of its provisions is
inconsistent with the Transfer of Property Act. [His Lordshlp
read-the passage, top of page 652. “ Of course..esersseAct IV of
'1882”). Further, it was held in Makadaji v. Hari @ that the
. powers of the Collector are hmlted by sectmn 321 of the C1v1l

- () (1890) 23 Bom, 644 ot P 653, @ (1883) ’Iﬁom. 332.‘ '
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Procedure Code and that Oﬂi’cer cannot order the payment of a
decree by instalments,

It is clear, therefore, that it is the Suboxdmate J udge Who has’

the power to do so. -

. And it appears that the Collector sent the record to the Subordl-v

nate J udge for the necessary order to be passed.
*Section 15 B of the Dekkhan Agriculturists’ Relief Act wag

" introduced therein by Act XXII of 1882—the Transfer of -

Property Act was applied to Bombay . on the 1st January 1893,
~ Mr. Manubhai argued that ;o_he “ decree * in section 15 B must

“refer to a decree nisi and not to a ‘decree absolute. But in my
opinion the word *decree ” must be taken to mean decrec wisi -
as well ag” decree absolute. No .authority was cited for the

~ proposition that these two classes of decrees are different, and in

fact they cannot be. o : '

- If this is not the true construction of the word decree it seems

an extraordinary thing that the Legislature did not point out
~ the difference irr the section. [His Lordship read the section.]

" Olause 8 evidently contemplates a power in the Court either
- in the decree nisi, or when it is made absolute, to direct that the
amount payable by the mortgagee shall be discharged by

" continuing the mortgagee in possession. Under this clause, -
therefore, decree nisi for foreclosure can be converted into one for .

continuing the mortgagee in possession. Whether after a decree
for foreclosure has actually operated and the transfer of owner-.

ship has been thereby effected, an order for payment by instale

‘ments can be made is a questxon Whlch does not arise in thlq
case. : : '

The Words of sectlon 158 apphcable to this case appear to

_me perfectly plain “or in the course of any proceeding under

a decree,........for sale passed in any suit.” The present are

' proceedincs under a decree for sale and therefore payment by
instalments can be decreed.

* As regards limitation the point does not arise; as the Dekkhan

: Aorrmultunsbs Relief Act was not applied to Surat till thoe. 15th

-August 1905, and the present apphcatmn was made within one
mj)nth after that dute. » ‘

198
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_ 196 The result is that the- decrée of the Court below must.be
Marcmzrsr . reversed and the case remanded for decmon on the merits.
Traorpas.  COsts will abide the result.

BEAMAN, J. ——-I concur.

T'am of opinion that Act XVII of 1879 was mtended to- a.ﬁ'ord '
the amplest protection to those classes within its scope. Possibly .'
for that reason section 15 B has been advisedly framed somewhat - -
loosely and with a want of technical precision. But reading the
section as a whole, and in the light of what I believe to have
been the policy underlying the Act throughout its history, I

- cannot seriously doubt that in all the cases mentioned in' the.
‘section, the intention of the Legislature was to afford the debtor -
a locus panitentie up to the very last moment before the property
had actually and finally passed. Ithas been strenuously contended -

“that the decrees for redemption, foreclosure or sale mentioned
in the section must mean and be limited to decrees n4si for redemp-
tion, foreclosure or sale; and therefore that the Words “or in
the course of any proceedings, ete.,, payable by .the -mortgagor
under that decree » can only refer to proceedings, ete., between
the decree n4si and the decree absolute, except in the case of a
foreclosure decree, as to which there is authority, while the .
principle itself is clear and intelligible, "This is still an open
question and a question of difficulty, The argument in effect is
that sinee when a decree for redemption or sale is made absolute,
the mortgagor’s right gue mortgagor is extinguished: the Court
cannot direct that any money be paid by the mortgagor und_er
that decree, or commute such amount from a lump sum to .
instalments, for there is no longer any amount pa.ya.ble under;
the decree by the mortgagor, Still he remains a judgment-debtor, -
though not a mortgagor and therefore execution can be taken
out against him. That would in a sense be a proceeding under
such a decree, but not a proceeding of the kind in which the
Court.could allow the debtor to virtually annul the decree and '
re-assume his character of mortgagor by granting him instalments,
It cannot be denied that there is some force in this reasoning.
But while as I have said, I think that the language of the section
is advisedly loose and general, I entertain little, if any, doubt
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‘that the result thus arrived at was not the result which the "\1906.
Legmlabure contemplated or desired. T think that there is, for Masommsar
example, a perceptible difference between -the casé of a decres THARORDAS
* absolute for sale, and for foreclosure, Theoretically the latter o
léaves nothihg more to be done ; there isnothing left to be paid by.,
-~ any one, no further step to be taken by the creditor or the Court,

All is over. ‘But that is not so when a decree for sale is made
- absolute, . The amount for which the decree was passed is' still
payable, and though strictly speaking it may not be payable by
- the “ mortgagor,” it is payable out of what but for the decree
‘absolute would be still his property. Nor is the Court bound to
sell the whole of it. There is again no reason why the debtor
* himself could not come in at the Court-sale and buy his own

- property, He has as much chance of doing so as any one
~else. And giving the words their ordinary and natural meaning

it might fairly be said that what remains to be done under’
~ the decree absolute for sale, is still a proceeding under that
. decree, within the meaning of section 15 B. Allowing the debtor
still to take advantage of the Act, even abt that late hour,
appears to me to be precisely accordant with the spirit and-
purpose of the whole piece of Legislation. Iam confirmed in this,.
opinion by the fact that cases of the kind are, I believe, of not:!
infrequent occurrence, and that the point which has been most
pressed against the debtor in this appeal has never been pressed
before, or if so, not pressed-successfully enough to have engaged
the attention of any Bench of this Court. To exemplify how.
common this kind of case is, I ‘may add that we have another
appeal .pending before us, and that in the. course of the’
argument we were referred to two recent .decisions by the
Honourable the Chief Justice and Heaton, J., and the Honourable -
the Chief Justice and myself upon an exactly similar state of
facts, where, while this difficulty was once indicated, it was not
_gone mto or made the ground of either decision. '

Decree rewrsed and case remaude[l
G- B R.




	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 

